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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION N0O.110/2025/EZ

Reetlal Kumar Yadav & ors. ...Applicants
Versus
State of Jharkhand & ors. ...Respondents
Sub.: Composite Rejoinder
INDEX
S.No. | ANNEXURE ‘ PARTICULARS PAGE
1. Composite rejoinder on behalf of the| 1-18

applicants to the (i) counter affidavit
dated 3.11.2025 filed on behalf of the
Respondents No.5 & 7; (ii) counter
affidavit dated 8.1.2026 of the

Respondent No.10.

2. | Annex.A-10 | Copy of the photographs showing

13

existence of pond on Plot N0.1818.

2. | Annex.A-11 | Copy of the recent photographs

' . . 2Q

showing mining being done.

3. | Annex.A-12 | Copy of the representation dated

AL -23

25.11.2025.
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1 TO THE (i) COUNTER AFFIDAVIT DATED 3.11.2025 FILED
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ON BEHALF OF THE RESPONDENTS NO.5 & 7: (ii) COUNTER
AFFIDAVIT DATED 8.1.2026 OF THE RESPONDENT NO.10:

I, Reetlal Kumar Yadav, aged about 28 years, son of Arjun
Yadav, resident of Govindpura, P.O.-Bati, P.S.-Jamua, District-
Giridih, do hereby solemnly affirm and declare as followé:

1. That I am the Applicant No.1 herein and as such I am fully

acquainted with the facts and circumstances of the case.
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2. That I am duly authorised to swear this affidavit on behalf of

X

the other applicants.

3. That I have gone through the contents of the counter
affidavit reply and have understood the purport thereof.

4. That I humbly rejoin and reiterate the statements made in

- the main application and state that the counter affidavit
under reply is fit to be discarded as it contains
misconceived, misleading, and incorrect statements. The
Respondents No.5 & 7 have voluntarily choéen to file the
counter affidavit in the form and format after a considerable
lapse of about five months opting not to file parawise reply
and as such no further liberty/opportunity may be given to
them to file parawise response. If the statéments made in
the main application stand uncontroverted in the counter
affidavit under reply, those statements made in the main
application may be treated as admitted and fit to be

considered as correct.




X 135

5. That at an outset it is stated that it is surprising that the
Respondents No.1, 2, 3, 4, 6, 8 and 9 have adopted the
counter affidavit filed on behalf of the respondents no.5 & 7,
as it appears from the order dated 12.1.2026. In view of the
letter no.423 dated 25.4.2026, the Respondents No.4 & 6
being the authorities of Jharkhand State Pollution Control
Board owe a bounden duty to inform this Hon’ble Tribunal
about the action/decision in relation to EC/CTO.

PARAWISE REPLY TO THE COUNTER AFFIDAVIT DATED
3.11.2025 FILED ON BEHALF OF THE RESPONDENTS
- NO5&7:

6. That the statements made in para 4 and 5 of the counter
affidavit under reply are matters of record.

7. That the statements made in para 6 of the counter affidavit
under reply is partly a matter of record and partly
misconceived. The reports contained in letter no.518 dated
16.4.2025 and in letter no.554 dated 24.4.2025 neither

reflect the correct picture nor do they answer in complete
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about a house of Arjun Yadav existing on Plot No.1818 but
stated that there is no pond existing. The report about non-
existence of pond is absolutely erroneous and false. The
applicants are bringing on record photograph(s) of the pond
existing on the Plot No.1818. The reference of the letter
no.346 dated 13.4.2021 of the Circle Officer, Jamua (Giridih)
wherein it .has been mentioned to be reported that within
500 meters there are no human settlement and water unit,
which report stands falsified from the reports contained in
letter no.518 dated 16.4.2025 and in letter no.554 dated
24.4.2025.

As to the fact claimed by the applicants, as indicated at
S.No.5 in the said reports, it has been reported admitting
that there is no pond on Plot No.1818, which stands falsified
from the photographs being enclosed.

As to the fact claimed by the applicants, as indicated at
S.No.8 in the said reports, it has been reported admitting

that the house and hand pump are situated at a distance of




|
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300 feet (equivalent to 91.44 meter) from the mining area
and not at a distance of 250 feet (equivalent to 76.2 meter),
which position hardly makes any difference as it is well
within 500 meters (equivalent to 1640.42 feet).

As to the fact claimed by the applicants, as indicated at
S.No.9 in the said reports, it has been reported admitting
that there is a house, a hand-pump and a well on plot no.15
at a distance of 500 feet (equivalent to 152.4 meter) and not
at a distance of 400 feet (equivalent to 121.92 meter), which
position again hardly makes any different as it well within
the prescribed distance and not beyond that.

As to the fact claimed by the applicants, as indicated at
S.N0.10 in the said reports, it has been reported admitting
that there is a house and a hand-pump on Plot No.71 at a
distance of 500 feet (equivalent to 152.4 meter) and not at a
distance of 450 feet (equivalent to 131.16 meter), which
position again hardly makes any different as it well within

the prescribed distance and not beyond that.
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As to the fact claimed by the applicants, as indicated at
S.No.11 in the said reports, it has been reported admitting
that there is a house and a well constructed on Plot No.12 at
a distance of 500 feet (equivalent to 152.4 meter) and not at
a distance of 400 feet (equivalent to 121.92 meter), which
position again hardly makes any different as it well within
the prescribed distance and not beyond that. Furthermore,
saying that there was no notice board displaying that it got
constructed by government amount shows perfunctory and
non-application of mind. The Circle Officer may have
verified it from the records of the local administration as to
whether the said well was got constructed out of
government amount or not.

As to the fact claimed by the applicants, as indicated at
S.N0.12 in the said reports, it has been reported admitting
that there is a school, namely Dayanand Public School on
plot no.2 at a distance of 400 feet from the mining area.

However, reference of a report contained in letter no.345
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dated 13.4.2021 of the Circle Officer, Jamua has been made
to indicate that there does not exist any school within 500
meters from the mining area without denying it. In any case,
the said report contained in letter no.345 dated 13.4.2021 is
erroneous and false in itself. In any case, the said report
dated 13.4.2021 has not been brought on record and as such
the references made therein and/or thereof are denied and
disputed and the same may be discarded as being baseless
and are fit not to be give credence nor be allowed to be
relied upon.

In the said reports contained in letter no.518 dated
16.4.2025 and in letter no.554 dated 24.4.2025, it has also
been admitted that there has been encroachment of land
undertaking mining therein by the Respondent No.10.

Despite there being admitted violation reported, the
respondent no.10 is still being allowed to carry out mining
activity illegally and arbitrarily at the risk and peril of the

inhabitants of the village and surrounding, including the
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applicants. It is not clear as to the occasion for undertaking
local inspection twice on a single day of 15.4.2025
submitting two different reports containing same nature of
report but in presence of different authorities-in 15t report
dated 16.4.2025 there is a mention about presence of Anchal
Amin, Jamua, Revenue Sub Inspector, Halka No.10, Mines
Inspector, Giridih and Circle Inspector, Jamua and in 2nd
report dated 24.4.2025 there is a mention about presence of
Anchal Amin, Jamua, Amin, District Land Acquisition Office,
Revenue Sub Inspector, Halka No.9 & 10, and Circle
Inspector, Jamua.

At this stage, it is pertinent to mention that the applicants
have also approached the Deputy Commissioner, Giridih
during the pendency of this Original Application vide
representation dated 18.11.2025. In the said representation,
the issue of continuous violation by the respondent no.10

was highlighted. It was also reiterated highlighting that:-
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(i) the mining area is situated at a distance of 100 meter
from the village Govindpura where villagers' houses,
their agricultural field, pond and boring of government
water project are situated;

(ii) owing to continuous blasting being done for mining,
the vibrations are occurring in houses and the fertility
of the agricultural land are being destroyed besides
causing serious damage to environment;

(iii) there is a house of Arjun Yaadav and his pond at Plot
No.1818; |

(iv) there is a well and a temple of Village God Baba
Bansingh at Plot No.1825;

(v) there is a boring of Government Water Project at a
distance of 200 feet at Plot N6.1815;

(vi) there is a school named Swami Dayanand Public
School at a distance of 400 feet;

(vii) the reports dated 18.9.2014 and 24.4.2025 are

contrary to actual facts and are erroneous;
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(viii)the mining activity is continuously going since
November, 2023 over the land;

(ix) the mining is being done in absolute violation of the
Jharkhand Minor Mineral Rules and other applicable
laws.

Lastly, request was made to stop the mining activity
ensuring public and environmental interest.
Enclosed herewith are copies of the
photographs showing existence of
pond on Plot N0.1818 as Annexure-
‘A-10; the recent photographs
showing mining being done as
Annexure-A-11 and the
representation dated 25.11.2025 as
Annexure-12 forming part of this
affidavit.
8. That the statements made in para 7, 8,9, 10 and 11 of the

counter affidavit are matters of record. The show cause
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notice dated 25.4.2025 contained in letter no.422 has been
issued only for carrying out mining activity beyond the
mining area. For carrying out mining activity in violation of
the rules, regulations and directions as pointed out in the
said reports contained in letter no.518 dated 16.4.2025 and
in letter no.554 dated 24.4.2025, the respondent District
Mining Officer, Giridih has issued a letter no.423 dated
25.4.2025 them to the Member Secretary, SEIAA, Jharkhand,
Ranchi and the Regional Director, Jharkhand State Pollution
Control Board, Jharkhand, Ranchi for taking necessary
action/decision in relation to EC/CTO. But till date no
conclusive action/decision has been conveyed by the
concerned authority/respondent. Rather despite there being
admitted violations, the mining activity is being allowed to
be carried out in full force. The Inspection Report dated
25.9.2025 prepared subsequent to site visit dated 23.8.2025
appears verbatim same as that of the reports contained in

letter no.518 dated 16.4.2025 and in letter no.554 dated
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24.4.2025 and the reply submitted in response thereto in
the preceding paragraphs are reiterated herein. There
seems to be lack of independent exercise carried out while
preparing the Inspection Report. Though this Hon'ble
Tribunal while passing the order dated 9.7.2025 had
reposed confidence in the Fact Finding Committee
entrusting it to submit its report but the report indicates a
mere formality and an eye-wash. It is denied, however, that
the mining activity is closed or was closed on any day or on
23.8.2025. The mining activity is being carried by the
Respondent No.10 without any impediment. The documents
~ referred to in the Inspection Report dated 25.9.2025 have

not been submitted alongwith the counter affidavit under

reply.

PARAWISE REPLY TO THE COUNTER AFFIDAVIT DATED

8.1.2026 OF THE RESPONDENT NO.10:

9. That the statement made in para 1 of the counter affidavit

under reply are denied and disputed as neither any detail of
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authorization and/or power of attorney nor any copy of the
same has been furnished/produced. The respondent no.10
is put to strict proof of the statement so made failing which
the counter affidavit may be discarded as being filed without
any authority.

10. That the statement made in para 2 of the counter affidavit
under reply are denied and disputed. The applicants
reiterate the statements made in the main application. The
contents of the original application are correct supported
with cogent materials. The reports dated 16.4.2025 and
25 4.2025 confirm the veracity of the statements made in
the original application.

11.  That the statement made in para 3 and 4 of the counter
affidavit under reply are partly matters of record and partly
misleading, misconceived and erroneous. The transfer of
mining lease is illegal and invalid based on erroneous
reports by the respondent authorities. No document, as

referred to, namely the order dated 22.10.2022 contained in
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letter n10.999/M dated 29.10.2022, in the para under reply
has been brought on record. The respondent is put to strict
proof of the same. The grant of mining and the mining

activity are in absolute violations of the applicable rules,

regulations and laws.

12. That the statements made in para 5 of the counter

affidavit under reply are denied and disputed and contrary

to the reports contained in letter no.518 dated 16.4.2025, in

letter no.554 dated 24.4.2025 and 25.9.2025. The required
consent and clearances have been obtained in violation of
the applicable laws, rules and regulations. No documents
other than those brought on record on affidavit can be
looked into while adjudicating the matter.

13. That the statements made in para 6, 7, 8, 9, 10 and 11 of
the counter affidavit under reply are denied and disputed as
being false, erroneous, baseless, misleading and

misconceived. The applicants reiterate the statements made
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in this regard in the main original application and those
made in the preceding paragraphs.

14. That the statement made in para 12 of the counter
affidavit under reply is a matter of record. The applicants
presence while undertaking inspection is admitted
subsequent thereto a report was submitted vide letter
no.554 dated 24.4.2025 about which report the applicants
have stated in the preceding paragraph. Mere presence of
the applicant Reetlal Kumar Yadav does not indicate
anything adverse to the claims raised by the applicants.

15. That the statement made in para 13 of the counter
affidavit under reply is denied and disputed. The application
is fit to be allowed and the reliefs prayed for fit to be
allowed.

16. That as regards the statement made in para 14 of the
counter affidavit under reply, it is stated that no further

opportunity may be given to the respondent to file any

affidavit. e
f/’ \Q; '\ = m\
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17. That from the statement made in para 15 of the counter
affidavit under reply, it is apparent that the entire
statements made in the counter affidavit is based on the
deponents’ knowledge and belief and not being based on
records/document in which event the affidavit is fit to be
discarded.

18. That at the risk of repetition it is stated that owing to
continuous blasting being done for carrying out mining and
mining activity, the vibrations are occurring in houses and
the fertility of the agricultural land are being destroyed
besides causing serious damage to environment. Allowing
the mining activi‘ty to be carried out is absolutely illegal, bad
in law and unconstitutional besides being in violations of the
settled position of law.

19. That unless specifically admitted, the contentions of the
respondents may be deemed to have Heen denied.

20. That this rejoinder is bonafide and in the interest of

justice.
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21. That the contents of this affidavit have been read over

and explained to me in Hindi which 1 have understood and

have found them to be correct.

22. That the statements made in para ......

are true to the best of my knowledge, and those in para

part, 6 to 17, 18 part........ are true to my information which

derive from the record of the case and rests are by way of

humble submission.

23. That the annexures are true/Xerox/certified copies of

their respective originals.

Sworn, signed and verified at Giridih on 28.2.2026
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